
ii IN TH;: central ADi:iNIST::ATIVE TRIBUNAL
PRINCIPAL BENCH

I'JEVJ DELHI.

OA 2177/93

New Delhi this the 7th day of April, 1999.

hon'ble Shri S.R, Adige, Vice Chairrpan(A)
Hon'ble Snit.Lakshmi Swaminathan,Mern'oer(J)

Ajai Kumar Patari,
E-l81,Sector-IX,
New Vijay Nagar,
Ghaziabad(UP)

,.Applicant
(None for the applicant)

Ve rsus

1,Union of India through its Secretaiy,
Ministry of Railway,Rail Bhawan,
New Delhi,

2,General Manager,
Head Quarter Office,
Baroda House, Northern Railvrag,
New Delhi,

3,Divisional personnel Officer,
Northern Railway, Baroda House,
New Delhi,

(None for the ^Respondents)

ORDER (oratN

(Hon'ble ,hri S.R, Adige, vice Chairman (a)

,, Respondents,

"Pplicant impugns the respondents orders dated 26,2,93

(.Lnnsnure 2) and dated 27,1,1993 (Annexure 3) and prays for

declaration of the result of the selection test held on 3rd

and 4th November, 1992 for which interview was held on loth

and 11th Feb., 1993,

2, None appeared either sid- when the case was called out

even on the second call. This case v:as li-ted at serial No,2

o"-" the r : ;ular list with the caption that the

cases of the year 1993 and earlier would not be adjourned,As

this has been on Board since 17,3,99, therefore, applicant cannot

legitimately complain that he \-jas not a^.-are that it night come

3. As this is a 1993 and ---i- t • 4. -and .-as liste. at .Serial No,2
of th- rte ular list, we are disposing it of after
perusing the material:; on record,.



I

- 2 -

Respondsts in thair reply haws stated that
tha vacancies for which tha selections were to be

held^aiose as a result of restructuring and as per
f^ilway Board's relevant instructions such selections
had to ba made only on tha baala of acniltlnsWs
and confidential reports,without holding any writttfi
test or interview, as the selections held in

No va>ber,1992 -February, 1993 ygre based on writt*»
test and interview, they therefore had to be
can cell edtli

fflS

S. Bar. plaamatt In a panal on tha baai» of .
urittan taat/tntarutau doas not giva a parson a
lasally onforeoabla right to ba appolntad end
In wl8« of tha abooa. It cannot ba said that tha
raspondtota acted lllagally, arbitrarily, lapmparly
o'thara I, any Inflpslty In ocalllng tha salactlon
taat hald on 3rd and 4th No vB»bar,1992 for which
intertdau was hold on 10th and 11th Fab.,1993, .#s

6- The Oa warrant, no Intarfaranca, tha a«.a
la aooordingly dlsnlaaad. No coata.

V

( MRS. LAKSffll SWAMINaTHaII )
MEM8FR(3)

/ug/

( Sa R. AOlac )
VICE chairman (a).


